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Title: Need to check hoarding of sugar in the country-laid.

SHRISADASHIVRAO DADOBA MANDLIK (KOLHAPUR): My constituency of Kolhapur is located in sugar producing belt of Western
Maharashtra and there are more than 15 sugar factories of various capacity located in this district. The sugar produced by these
factories is mostly sold either in open market on tender or as levy sugar through Food Corporation of India (F.C.l.) on direct order of
Chief Director, Sugar, (Department of Public Distribution) New Delhi.

A number of raids have been carried out by the local civil supply department on various sugar holding godowns located in the district.
Recently, more than 5 lakhs bags of sugar worth more than Rs. 62 crore have been seized.

Legally no trader is permitted to stock more than 2000 gts. of sugar and the time limit to dispose of this stock is 30 days under the
Essential Commodity Act beyond which this stock becomes illegal. The details of various traders have been called for by the
concerned authorities.

Through your good office, Madam, | urge the Minister of Agriculture Consumer Affairs Food & Public Distribution to take strict action
against hoarders an issue instructions to cancel the Licenses of concerned traders and also proceed legally to impose on them
maximum punishment under the law to curb this tendency which is detrimental to the interest of the common man.
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SHRI P. KARUNAKARAN (KASARGOD): Madam, the Government has the responsibility on the issue. | have given notice on this.
This is a very serious issue.

MADAM SPEAKER: You have been associated with this matter.

SHRI P. KARUNAKARAN : The proposed Agreement on trade is a serious issue. Lakhs and lakhs of farmers in Kerala are going to
die. The Government has taken the decision when the Parliament is in session. The Government has no right to take the decision
when the Parliament is in Session. The Government has to respond as to what would be the effect on the farmers. | request the
Government to make a statement on this issue....(Interruptions)
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